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Drugs Controller (India) had sub-
sequently asked all manufacturers
marketing Practolol preparations to
include a statement regarding the
side effects observed with the drug.
Following reports received trom the
World Health Organisationp that gome
countries; had withdrawn the market-
ing of Practolol, the Drugs Controller
(India) in August, 1975 cancelled per-
mission granteq for import or manu-
facture of Practolol preparations to
Alkali and Chemical Corporation of
India and to other firms. The firms
were also askeq to withdraw stocks
of the drugs which may have been
released in the market by them.

As Practolol was included in the
British Pharmacopoeia and standards
for this drug were available, the ques-
tion of conducting any test in Govern-
ment laboratories did not arise. We
have no information as to whether
the company has paid compensaiion
in U. K. and other countries to persons
who took the medicine and suffered
from side effects. No reports have
been received of any cases of texic
effects as a resuly of the administra-
tion of this drug in India.

Encroachment of Railway Land by
M's Oriental Building and Furniture
Company Ltd.

1250, SHRI NAVIN RAVANI. will

the Minister of RAILWAYS be pleaseq
to state:

(@) how much railway land has
been encroacheqd upon in New Delhi
by Mls Oriental Building ang Furni-
ture (P) Limited;

(b how much encroached portion
of this land is occupied there by its
sister concern Pure Drinks Limited
and since what period:

(c) how much amount of arrears

of rent is falling due to this com-
pany and for how long;

(d) what steps are being taken by
the Railway Administration to get
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that land vacated and arrears to be
recovered;

(e) when that company went to
High Court ang why the appeal
against High Court order was not
preferred in time; and

(f) what ig the position at present?

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS (SHRI
MALLIKARJUN): (a) 2,743 sq. yards
of railway land near Minto Bridge
Railway station, were licensed to M/s.
Oriental Building anq Furnjshing Co.,
Private Limited., The agreement ex-
pired on 31-12-1972, but they have not
so far vacated the area.

(b) Details in this regard are not
known,

(¢) The total amount due from this
company from 1st Jaunary 1863 upto
June 1976 on accouni of arcears of
rent and damages and intorast etc,
for unauthorised occupation is about
Rs. 17.%5 lakhs, after adjusting the
amount already paid by inem and
securily deposit available with the
Raiiway.

(d) Application has been filed in
the Court of Estate Officer in July
1975 for eviction and realisotion of
arrears/damages.

(e) and (f). The Company M/s.
Oriental Building and Furnishing Co.
Private Limited filed a suit in the
High Court of Delhi in 1977 asking for
arbitration and also for an interim
stay order agajnst eviction. The
Railway contested the case but the
High Court passed the stay order on
30-8-19717. The main suit for arbi-
tration is still pending before the
High Court and is being contested.
The next date of hearing is 14th July,
1980.

No appeal was made against the
stay order of the High Court as ac-
cording to legal ppinion the Supreme
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Court was not likely to interfere in
this stay order,
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Farm Pension Scheme

1253. SHRI AMARSINH V.
RATHAWA: Wil the Minister of
LABOUR be pleased to state:

(a) the names of States which have
introduced farm pension Scheme in
their States for the benefit of
agricultural workers;

(b) whether Government propose
to introduce such a scheme through-
out the country: and

(c) if not, the rehsons therefor?
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THE MINISTER OF STATE IN THR
MINISTRY OF LABOUR (SHRI T.
ANJIAH): (a) It has been reported in
the Press that Kerala and We:t Ben-
gal are introducing such a stheme.
Details are being obtained from the
concerned State Governments.

(b) and (c). There exists a Central
Standing Committee on Rural Unor-
ganised Labour, to advise Govern-
ment on administrative and jegislative
measures necessary to improve the
conditions of rural workers, A Sub-
Committee of the Central Standing
Committee has recently finalised a
draft Central Bill for agricultural
workers, which is shortly to be con-
sidered by the Central Standing Com-
mittee. This matter would be dis-
cussed in the Labour Ministers’ Con-
ference to be called soon.

Secret  Understanding at Simla

Agreement

1254. SHRI N. E. HORO: Wil] the
Minister of EXTERNAL AFFAIRS be
pleased to state:

(a) whether it is a fact that the
farmer Minister of External Affairs
had stated that Prime Minister
Indira Gandhi entered into some
‘secret’ understanding with the then
Pakistan Prime Minister Z. A. Bhutto
at the Simla Conference but he said
he would not disclose it in national
interest;

(b) whether it is also a fact that
the former Minister of External
Affairs had clarified that Government
had no relations with Israel and South
Africa and that passport issued by
India stated clearly its holder could
not visit Isarel and South Africa;
and

(¢) if so, the reaction of Go%ern-
ment thereto?





